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Communal Representation In 
Sem i-Governm ent Bodies

141S Shrl Wasnik: W ill the Minis­
ter o f Home Affairs be pleased to 
state:

(a) in view of the instructions of 
Governm ent that the orders relating 
to communal representation have 
been made applicable to sem i-Gov- 
ernment and Statutory Bodies w her­
ever Government have powers to do 
so, how many and which of the semi- 
Government and Statutory bodies 
have not so far complied with the 
Governm ent instructions; and

(b ) what action har> been taken 
against such semi-Government and 
Statutory Bodies?

The Minister o f  State in the Minis­
try o t  Home Affairs <Shri Datar):
6a) and tb ). These instructions are 
being follow ed except in three orga­
nisations with whom the matter is 
under correspondence.

Reserved Vacancies for 
Scheduled Castes

1417. Shri Wasnik: Will the Minis­
ter of Home Affairs be pleased to 
state:

(a) in view of Government policy 
that if a suitable number of suffici­
ent candidates of the communities 
for whom reservations are made are 
not available, the unfilled vacancies 
w ill be carried forward for the two 
follow ing years in addition to such 
number as would ordinarily be re­
served for them in these years and 
in the event of suitable Scheduled 
Caste candidates not being available, 
a Scheduled Tribes candidate can be 
appointed to the reserved vacancy and 
v ice versa, how  many o f such unfilled 
vacancies have been carried forward 
up till now  in the various depart­
ments o f Governm ent since the issue 
o f above instructions; and

<b> how  many o f the Scheduled 
Caste candidates have been appoint­
ed In the reserved vacancies fo r  the

Scheduled Tribes, because of the non­
availability of the Scheduled Tribe 
candidates so far and v ice ven a .

The Minister o f State in the Minis­
try o f Home Affairs (Shri D atar):
(a ) A  statement containing the in­

formation for 1955 is laid on the 
Table of Lok SabhEi. [Sec Appendix 
V, annoxure No. 17 ] The figures for
1956 are being collected and w ill be 
laid on the Table of the House in due 
course.

(b ) The information is being col­
lected and will be laid on the- Tab'e 
of the House.

Reserved Vacancies for Sche­
duled Castes

1418. Shri Wasnik: W ill the Minis- 
ter of Home Affairs be pleased to 
state:

(a) in view  of the instructions of
Government that an annual report of 
reserved vacancies which were treat­
ed as unreserved for want o f suit­
able candidates from  Scheduled Castes 
and Scheduled Tribes as the case 
may be, are required to be forwarded 
to the Ministry o f  H om e Affairs, 
along with the annual communal 
returns and in addition, Ministries 
themselves will take adequate steps 
to ensure that any lapse on the part 
o f subordinate authorities in observ­
ing the reservation rules do not go 
un-noticed by the reviewing autho­
rity within the Ministry itself at a 
sufficiently early date, how many
cases were so far noticed in the vari­
ous Ministries o f  lapse on the part o l 
subordinate authorities in observing 
the reservation rules since the issue 
of above instructions;

(b )  w hat action had been taken 
against such subordinate authorities:
and

(c )  whether he w ill lay on the
Table annual reports of reserved
vacancies which w ere  treated as un­
reserved for  want o f  suitable Sche­
duled Castes or Scheduled Tribes 
candidates, separately which were




